—— Reglo%a Office

% Rajasthan State Pollution Control Board

“'}v Plot No 53, Sector 9/1, Hanumangarh Junction, Hanumangarh

Through e-mail
RO/RSPCB/HNMG/Legal- 125/ 38V Date:- 14.11.2025

The Registrar General,
Hon’ble NGT,

Central Zone Bench,
Bhopal.

Sub.: Joint Committee report with respect to Hon’ble NGT, Central Zone
Bench, Bhopal order dated 16/09/2025 in matter of O.A. No. 127/2025
(CZ) “Kailash Chand & Ors. Vs. Union of India & Ors.”

Ref.: Hon’ble NGT, Central Zone Bench, Bhopal order dated 16/09/2025 in
matter of O.A. No. 127/2025 (CZ) “Kailash Chand & Ors. Vs. Union of
India & Ors.”

Sir,

With reference to above subject, it is submitted that Hon’ble Tribunal by order
dated 16/09/2025 in matter of O.A. No. 127/2025 (CZ) has directed to submit Joint
Committee report by e-mail on ngtczbbho-mp@gov.in.

In compliance of direction passed by the Hon’ble Tribunal, the Joint
Committee report is being submitted with this letter for kind perusal of the Hon’ble
Tribunal.

Yours sincerely,

(Sudheer Yadav)
Regional Officer

Encl : As above.
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Factual & Action Taken Report by
Joint Committee

R

In compliance of

Hon’ble NGT order date.d-..16/09/2025 N
in matter of O.A. No. 127/2025 (CZ)

“Kailash Chand & Ors. Vs. Union of India.& (_)rs.”

By the joint committee comprising of

§
t

1. Shri Deenanath Babbal, Additional District Collector, Suratgarh, Rajasthan = ey

2. Shri Sudheer Yadav, Regional Officer, RSPCB, Hanumangarh, Rajasthan

f
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.Eactual and Action Taken Report by Jo!gtCommiﬂee

mpliance to Hon’ble NGT order dated 16/09/2025 in matter 0 .‘A.

127/2025 (CZ) “Kailash Chand & Ors. Vs, Union of India & Ors.”

Hon’ble NGT in matter of 0.A. No. 127/2025 (CZ) “Kailash Chand & Ors.
Vs. Union of India & Ors. has inter-alia passed following directions on date
160902025 = | -

“8. We also deem it jilst and proper to call a repoft on the matter in
issue, in i)resent application, from a Joint Committee consisting
of:

(i) One Representative from the Sri Ganganagar, Rajasthan

(ii) One Representative from the Member Secretary, State.. . )

Pollution Control Board, Rajasthan,’
9, The Committee is directed to visit the site and submit the factual
and action taken report within six weeks. The State PCB will be
the nodal agency for coordination and logistic support.”

" In compliance of above said directions of Hon’ble NGT, RSPCB has -
nominated Shri Sudheer Yadav, Regional Officer, RSPCB, Hanumangarh,
Rajasthan as a member of joint committee and District Collector, Sriganganagar
nominated Shri Deenanath Babbal, Additional District Collector, Suratgarh as a
member of joint committee.

In compliance of above said directions of Hon'ble NGT, The Joint.__' . '_

committee visited the industry M/s Karvjya Ethoxy ana'te Limited situated at
Village 2 DOA, Stone No. 24/2, 24/10, Murba No. 49-50, Under Gram
Parchayat 1 LM, Bhopalpura, Tehsil- Suratgarh and District Sriganganagar on
dated 04/11/2025. The brief observations of the Joint Committee are as
followings-

1. Name of Indugg - M/s Karvjya Ethoxy Private Limited TR

2 MMMMMMM
schools:- ;

The industry is situated at Village 2 DOA, Stone No. 24/2, 24/10,

Murba No. 49-50, Under Gram Panchayat 1 LM, Bhopalpura, Tehsil-
Suratgarh- and . District Sriganganagar. No specific siting criteria for the
establishment of Ethanol Production Plant has been defined/notified. The said 4
piece of land is converted for industrial purpose vide order-dated 16/1 172021
issued by District Collector, Sriganganagar.

NGT OA No, 127/2025 Page2
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The nearest schools from the industry are namely Govemnt
Higher Secondary School, Village 2 DOB and Government Upper Primary
School, Village 1 L.M. which are situated at an aerial distance of 1.5 Km
from the said industry. Other school namely Government Higher Secondary
School, Village Bhopalpura (2 BPM) is situated at an aerial distance of 2.20
Km from the said industry. L.

The nearest village from the industry is village 2 DOB which is
situated at an aerial distance of 1.5 Km from the said industry.

3. Details of Products and by products:- :

The main product of the industry is Ethanol : Capacity 100 KL/Day
along with byproducts Power Co-generation: capacity 2.50 MW and DDGS:
60 Ton/day.

4. Details of Raw Materials:-

The industry is a grain based ethanol production plant and uses
Grains:- 260 Ton/day, Enzymes: 0:1 Ton/day, Nutrients: 0.07 Ton/day,
Yeast: 0.02 Ton/day, Antifoam Agents: 0.1 Ton/day and Sodium hydroxide
caustic; 0.07 Ton/day as raw materials for the production of Ethanol.

5. Date of Commencement of Prodyction:- '

As per the available records, the date of commencement of
commercial production at the industry is 01/04/2025.

6. Details of various a pplicable permissions/NOC/Consents:- -

a) Land Conversion order for industrial purpose has been issued vide order
dated 16/11/2021 by the District Collector, Sriganganagar.

b) Environment Clearance for project- grain based distilleries for Ethanol
blended Petrol was issued by Ministry of Environment, Forest and
Climate Change vide order dated 03/03/2022.

c) Consent to Establish for she production of products Ethanol: capacity 100
KLD, Power Co-generation: capacity 2.50 MW, CO,: capacity 40 Ton/day
and DDGS: capacity 60 TPD was issued on dated 08/07/2022 having
validity upto 28/02/2027.

d) No Objection Certificate (NOC) for ground water abstraction of total 487

* KLD from 3 existing borewells and 1 proposed borewell was issued by
Central Ground Water Authority vide NOC no. 14066 which was valid
from 10/12/2021 to .09/ 12/2024. No Objection Certificate (NOC) for
ground water abstraction of total 487 KLD from 3 existing borewells and
l'proposcd borewell Wz again issued by Central Ground Water Authority
vide NOC no. 11174 which is valid from 10/12/2024 to 09/12/2027.

¢) Consent to Operate for the production of products Ethanol: capacity 100
KLD, Power Co-generation: capacity 2.50 MW, CO; capacity 40 Ton/day

i ; NGT OA No. 127/2025 Page 3
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and DDGS: capacity 60 TPD was issued on dated 03/02/2025 having
validity upto 31/01/2030.

f) Authorization under Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 has bccn issued vide order dated
16/07/2025 having validity from 20/03/2025 to 28/02/2030.

(Copies of all above documents collectively marked as Annexure-1)
7. Brief details of Plant & Machinery installed for the production:-
a. Milling Section:- 3 Hammer Mills installed
b. Cooking Section:- 1 Jet Cooker installed
¢. Fermentation Section:- 2 Pre Fermentor and 4 Fermentor installcd.
d. Distillation Section:- 1 Distillation unit installed.
e. Dryer Section:- 1 Dryer installed
f. Decanter Section:- 3 Decanters installed.
g. Multi Effect Evaporator: 1 Multi Effect Evaporator installed
h. Molecular Sleve 2 Molecular Sieve bed have been installed.
i. Boiler: A agrowaste fired boxler of capacxty 25 Ton/Hr has been
instailed.
J- Unit has installed a turbine to generate co-generation power of capacity
250 MW.
k. Unit has installed a CO, scrubber for scrubbing of CO,.
I Unit has installed a Condensate Polishing Unit of capacity 700 KLD
with a Effluent Treatment Plant of capacity 200 KLD. :
8. Details of Fuels:- '
The industry is using agro waste: 150 Ton/day as a fuel for firing in

Boiler. The Joint Committee observed that the industry has procured ‘Parali’

as a fuel for firing in the boiler. No other fuel or any other objectionable fuel

found within premises during visit of joint committee.

9. Details of Air Pollution and Pollution Control Measures:-

The industry has installed a boiler of capacity 25 Ton/Hr.
Agrowaste is being used a fuel for firing of boiler. The industry has installed
Electrostatic Precipitator (ESP) followed by a stack of height approx 40 m
from ground level. The safe infrastructure facility for stack emission
monitoring was provnded at the boiler.

Stack emission monitoring at the boiler was conducted dunng visit
of joint committee. The analysis report dated 11/11/2025 of Stack emission
monitoring at the boiler revels that observed value of parameter Particulate
Matter is 32 mg/Nm’ which is within the prescribed limit of 50 mg/Nm?.

Page 4
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Two Diesel Generate Sets of capacity 500 KVA have also been
installed by the industry. Acoustic enclosure and adequate stack of height
have been provided at the both Diesel Generate Sets.

Joint Committee during visit also noticed that two D.G.Sets of
capacity 62.5 KVA have been kept with premises of the industry. The said
two D.G.Sets of capacity 62.5 KVA were not connected to any power supply.
The representative of the industry informed that the said D.G.Scts were used
during construction phase of the industry and now are not in use. The joint
committee advise the representative to remove the said two D.G.Sets of
capacity 62.5 KVA from the premiscs.

(Copy of analysis report dated 11/11/2025 is marked as Annexure-2)
10. Source of Raw Water and details regarding water consuption:-

The total water requirement of the industry is 1124 KLD consisting of
407 KLD from ground water and 717 KLD from recycled water. .

The source of raw water supply is through ground water. The joint
committee during visit observed that there are three existing borewells within
premises of the industry. Out of three borewells, One borewell is being used
for raw water supply for the production and remaining two borewells are
being used for supply of drinking water for domestic purposes. One
piezometer with Digital Water Level Recorder have been also installed by the
industry.

No Objection Certificate (NOC) for ground water abstraction of total
487 KLD from 3 existing borewells and 1 proposed borewell was again
issued by Central Ground Water Authority vide NOC no. 11174 which is
valid from 10/12/2024 to 09/12/2027. As per said issued No Objection
Certificate, category of Ground Water Resource Estimation (GWRE 2024) is
safe.

The industry has installed water flow meters at borewells and has
maintained logbook for daily water consumption from the borewell and has
also maintained record of ground water level measured from Digital Water
Level Recorder at the piezometer. The same has been verified by the joint
committee and observed that daily water consumption was within prescribed
limits (407 KLD as per Consent to Operate and 487 KLD as per No
Objection Certificate). (Copy of log book is marked as Annexure-3).

The Joint committee during visit observed that no treated and/or
untreated waste water was being discharged into the borewells. No provision
for discharge of treated and/or untreated waste water into the borewells was
found during visit,

. NGTOANo.127/2025
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Water samples from the three borewells were also collected during
visit of the joint committee. (Copics of analysis reports dated 11/11/2025 are

marked as Annexure-4),

11.Details of Waste Water Generation and treatment of waste water:-

The max quantum of trade effluent generated from the process in
the industry is 670 KLD i.c. from process condensate (478 KLD), Spent
leese (98 KLD) , Dryer condensate (80 KLD). The industry has installed a
Condensate Polishing Unit of capacity 700 KLD comprising of Screening,
Oil & Grease Trap, Neutralization Tank, UASB Tank, UASBR, Lamella
Clarifier, Pre- Aecration Tank, Aeration Tank-1, Secondary Clarifier-1,
Aeration Tank-2, Secondary Clarifier-2, Hypo Dosing Tank, MGF, ACF,
UF Feed Tank, UF, RO Stage-1, RO Stage-2, MEE Feed Tank has been
installed to treat trade effluent of quantum 670 KLD. RO Pcrmeate i.c.
treated water from the Condensate Polishing Unit is being recycled in
process. Generated RO reject is being sent to Multi Effect Evaporator
through MEE feed tank.

The quantum of blow downs generated from the industry i.e.
Cooling Tower Blow Down (54 KLD), Boiler Blow Down (9 KLD) and
CIP & Washing (20 KLD) are being treated from the Effluent Treatment
Plant of capacity 200 KLD attached with Condensate Polishing Unit. The
treated water from the Effluent Treatment Plant is being recycled in the
cooling tower and used for ash quenching.

The industry has provided electronic flow meter at inlet and outlet
of Condensate Polishing Unit attached with Effluent Treatment Plant, RO
Reject and has maintained log book for the same (Copy of logbook is
marked as Annexure-5).

The max quantum of domestic sewage generated from the domestic
uses is 7 KLD. The industry has installed a sewage treatment plant of
capacity 10 KLD to treat generated domestic sewage. The industry has
installed electronic flow meters at inlet and outlet of sewage treatment plant.
The treated water from the sewage treatment plant is being used for
plantation/horticulture within premises of industry. Water sample from .
outlet of sewage treatment plant was collected during visit. The analysis
report dated 11/11/2025 suggests that observed parameters are within
prescribed limits for use of treated water for agriculture purpose. No
discharge of treated water from sewage treatment plant into inland surface
water/ into borewells was observed during visit (Copy of analysis report
dated 11/11/2025 is marked as Annexure-6).

NGT OA No. 127/2025 ‘ Page 6
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The wet cake solids generated from the MEE is being sent to dryer
and by product DDGS of quantity 60 Ton / Day is being produced by the
industry which is used as a cattle feed.

The joint committee observed that the industry is recycling treated
trade effluent into the process and is maintaining zero liquid discharge
status. No illegal discharge of treated trade effluent and treated domestic
effluent outside the premises or into the borewells was observed by the joint
committee,

12.Details of Hazardous Waste and its disposal:-

The industry has obtained Authorization under Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016 for
disposal of Hazardous wastes i.e. Discarded containers/barrels/liners used
for hazardous wastes/chemicals: 500 Nos/Annum, Contaminated cotton rags
or other cleaning materials: 0.60 MTA, Spent Ion Exchange resin containing
toxic metals:2.0 MTA, Chemical sludge from waste water treatment:2.20
MTA, Concentration or evaporation residues:0.50 MTA, used or spent oil:
2.0 KLA and Wastes/residues containing oil:-0.50 MTA.

The industry has provided dedicated hazardous waste storage room
within premises. The industry has disposed generated hazardous waste on
dated 18/09/2025 and has provided manifest for the same (copy of manifest
dated 18/09/2025 is marked as Annexure-7).

13.Details regarding disposal of Ash generated:-

The industry has installed a silo for storage of fly ash generated
from the firing of agro waste in the boiler. The bottom ash generated from
firing of agro waste is being quenched from submerged belt quenching
system. Ash generated i.¢. bottom ash as well as fly ash from firing of agro
waste is being disposed in filling of low lying area at adjacent land owned
by Mr. Roop Singh Kobhli.

During the visit of joint committee, the representative of industry
provided agreement executed on dated 02/05/2025 (Copy of agreement is
marked as Annexure-8) between owner of adjacent land Mr. Roop Singh
Kohli and the industry for disposal of ash for filling of low lying area and
soil conditioning for agriculture.

No haphazard storage of ash was within premises was found during vnsxt
of joint committee.

14.Details of Plantation in the industry:-
The industry has provided dedicated area for the green belt
development. During visit of joint committee, the representative of industry
provided details regarding the plantation of 6000 saplings of various spices

NGT OANo. 127/2025 Page 7
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such as Gundi : 500 saplings, Jamun & Katel:2500 saplings, Karanj:-1000
saplings, Saresh:500 saplings, Neem: 1000 saplings and Bakain:500 saplings
during mansoon season. The same has been verified by the joint committee.

Joint committee during visit observed that at present total green
belt area of the industry is less than 33% of total area as the industry has
planted saplings in the very recent mansoon season. The development of
green belt area of atleast 33% of total area may take few years as per growth
of planted saplings.

The Joint committee also examined other concems. The brief dctails are as
followings:-

a) Noise Pollution from the industry disrupting educational activities:-

The noise monitoring was conducted during visit of joint
committee at main gate of the industry and observed value of Noise Level
Leq as 61.6 db which is within prescribed limit of Noise Level Leq of 75 db
in day time and Noise Level Leq 70 db at night time for industrial activity
(Copy of monitoring report is marked as Annexure-9).

The nearest schools from the industry are namely Government
Higher Secondary School, Village 2 DOB and Government Upper Primary
School, Village 1 L.M. which are situated at an aerial distance of 1.5 Km
from the said industry. Other school namely Government Higher Secondary
School, Village Bhopalpura (2 BPM) is situated at an aerial distance of 2.20
Km from the said industry.

b)Spread of respiratory and skin diseases from the operation of the
industry:-

As per the available records, the date of commencement of
commercial production at the industry is 01/04/2025. The joint committee
wrote a letter to Chief Medical & Health Officer, Sriganganagar to provide
factual status regarding spread of respiratory and skin diseases in nearby
villages. In response, Block Chief Medical Officer, Suratgarh vide letter
dated 07/11/2025 have informed that health camps were organized in the
nearby area of the industry and it was observed that there is no significant
increase in diseases in the people caused due to pollution during period
January 2025 to October 2025 (Copy of letter dated 07/11/2025 is marked
as Anncxure-10), :

c) Use of Excess Land by the industry:-

The industry is situated at Village 2 DOA, Stone No. 24/2, 24/10,
Murba No. 49-50, Under Gram Panchayat 1 LM, Bhopalpura, Tehsil-

: 4'} ; » -I.I“m . ‘ .\: = Yy
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Suratgarh and District Sriganganagar. The said piece of land is converted for

mfiustria! purpose vide order dated 16/11/202) issued by District Collector,
Sriganganagar,

‘ A piece of agricultural land situated in front of industry at Stone

- No.24/17, Murba No. 39, Kila No. 5/0.253, 6/0.253 and Stone No. 24/25,
Murba No. 40, Kila No. 1/0.253, 2/0.253, 9/0.253 and 10/0.253 owned by
Smt. Kiran Choudhary who is holding post of Director in the industry is
being used for storage of agrowaste i.. *Parali’ and parking of trucks.

Legal Proceedings under section 177 of Rajasthan Land
Notification, 1956 regarding use of agricultural land for non agricultural
activity i.e, for storage of agrowaste i.e. ‘Parali’ and parking of trucks have
been initiated in office of Sub Divisional Magistrate, Suratgarh.

d)Release of Untreated CO, in the Environment:-

The joint committee during inspection observed that CO, gas is -

generated from fermentation section of process. The industry has installed a

scrubber for scrubbing of CO,. Generated CO, is being scrubbed through

install scrubber. The industry has not developed facility for bottling of
scrubbed CO, and scrubbed CO, is being released in the atmosphere.

e) Deteriorating Impact on agricultural pi'oductivig due to pollution:-

The joint committee wrote a letter to Joint Director, Department of
Agriculture, Sriganganagar to provide factual status regarding deteriorating
impact on agricultural productivity of nearby area of the industry. Assitant
Director, Department of Agriculture, Sriganganagar vide letter dated
14/11/2025 has informed that a- committee of agriculture officers was
constituted to examine the quality of soil & water used for irrigation of the
nearby area of the industry. The committee of agriculture officer examined
analysis reports of soil hecalth card and water used for irrigation. The
committee of agriculture officers observed that quality of water is normal
and fit for irrigation and parameter of soil analysis suggests that soil is

" normal, (Copy of letter dated 14/11/2025 is marked as Annexure-11)

| g =
‘ Shri Deenanath Babbal _ Shri Sudheer Yaday
g A%,%aﬁ%mm! .. RO,RSP angarh
= Wi [, e W .
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GOVERNMENT OF RAJASTHAN
REVENUE DEPARTMENT

FORM-B

{5en Rule 9{3),{4) and {6}
Oftice of Prescribed Authority: DISTRICT COLLECTOR, GANGANAGAR

Date: 16-11-2021 |
CONVERSION ORDER

On the apphoation of ROOP SINGH KOLI of village 2 DOA Tehsil SURATGARS, agriculturat land heid by
o iz keatedarn lenancy is horeby convertad for a non-agricultural purpose under rule 9 of the Rajasthan

Elond Revenue (Conversion of Agricultural Land for Non-Agricultural in Rural Areas) Rules, 2007, the particuiars
atwhick are piven as under:

1. Namues of appicant khatedar/tenants; ROOP SINGH KOLI

2. Farher's/nushand's namer HETRAM KOLI

3. Complete Address: , BEHIND SENIOR HIGHER SECONDARY SCHOOL, KOLI PADA, WARD NO- 5, BAYANA,
BHARATPUR, RAJASTHAN-321401

4 Soesal Category (SC/ST/GEN ete., )2 5C

5 Details of the Land converted.
{a} Mame of the village/Gram Panchayat/Tehsil: 2 DOA/1 LM/SURATGARH
{b} Khasra No. of the land:
p.n.24/10m.n.4%k.n.1,2,3,4/2,5/7,6/3,7,8,9,10,11,12,13,14,17/1,18,19,20,21,22,23,p.n, 24/ 2rm.n 50k.n,
5,6,15,16,25
ic} Ares of each Khasra No. (in square meter):
1490,1490,1490,1490,730,380,2480,2530,2530,2530,2530,2530,2530,1420,60,1930,2530,2530,2530,18
00,130,1490,2530,2530,2530,2530
{d) Area converted of each Khasra No. {in square meter):
1440,1490,1450,1450,730,380,2480,2530,2530,2530,2530,2530,2530,1420,60,1530,2530,2530,2530,18
(0,130,1490,2530,2530,2530,2530
{e) Area converted {in sq. meter): 49280

6, Purpose of Conversion: INDUSTRIAL PURPOSE/ INDUSTRIAL AREA/ INDUSTRIAL ESTATE

7. Conversion type {Sub Category): AGRICULTURE TO INDUSTRIAL LAND CONVERSION PURPOSE

8. Rate of conversion charges payable (X): 5/-

9, Premium deposited (3): 246400/
{a} Advance Amount of premium deposited (X} with date and no. of challar: 12320/-, 06/10/2023,
21387484822
{b} Remaining Amount of premium deposited {X) with date and no. of challan: 234080/-, 01/11/2021,
21394109264

10. Amount of penalty deposited (), if any, with date and no. of challan: 0/-

11. Arnount of interest deposited (¥, if any, with date and no. of challan: 0/-

12. Whether the order issued under Rule 13 for regularization: NO

i Copy to-
» - 12{3} y/2028/

Signature vahd

D d
Lot ticn, DANGARA AR

Fr s & Oyt wened Gartians el o 1 recpere Iy physcst snatin
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Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

The Director
KARVJYA ETHNOXY PRIVATE LIMITED

K-17 Laxmi Niwas Income Tax Colony, Durgapura,
Jaipur,,Jaipur,Rajasthan-302018

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/RJ/IND2/240172/2021 dated 23 Nov 2021. The particulars of the environmental
clearance granted to the project are as below.

1.  EC Ildentification No. EC22A060RJ117455
: 2. File No. 1A-J-11011/443/2021-1A-11(1)
3. Project Type New
m 4, Category A
— 5. Project/Activity including 5g(a)-Grain Based distilleries for Ethanol
> Schedule No. Blended Petrol
= 6. Name of Project Proposed 100 KLD Grain based Ethanol
m plant with ZLD along with 3 MW co-
generation power plant under EBP
g Programme
ﬂ. 7. Name of Company/Organization KARVJYA ETHNOXY PRIVATE LIMITED
8. Location of Project Rajasthan
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

{Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environment Single-Window Hub)

(e-signed)
A.K Pateshwary
Date: ¢3/03/2022 Director
IA - (Industrial Projects - 2 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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This has reference to your online proposal no. IA/RJ/IND2/240172/2021,
dated 23% November, 2021 for environmental clearance to the above mentioned
project.

2. The Ministry of Environment, Forest and Climate Change has examined the
Proposed 100 KLD Grain based Ethanol plant along with 3.0 MW captive power
plant by M/s. Karvjya Ethnoxy Private Limited located at 2 D.0O.(A), Stone no
24/2, 24/10, Murba No 49 & 50, Under Panchyat 1 L.M, Near Village Bhopalpura,
Tehsil Suratgarh, District Sri Ganganagar, Rajasthan.

3. As per the MoEF&CC Notification S.0. 2339(E), dated 16" June, 2021, a
special provision in the EIA Notification, 2006-(Schedule 5 (ga), Category B2) is
made, wherein for all applications made for Grain based distilleries with Zero
Liquid Discharge producing ethanol; solely to be used for Ethanol Blended Petrol
Programme of the Government of India shall be considered under B2 Category
and appraised at Central Level by Expert Appraisal Committee (EAC) with
condition that the project proponent shall file a notarized affidavit that ethanol
produced from proposed project shall be used completely for EBP Programme.

4, Standard ToR and public Hearing conduction is not applicable as the project
falls under category B2 as per OM dated 16" June, 2021. It was informed that no
litigation is pending against the project.

5. The details of products and capacity are as under: -

S. No. Product Details Capacity Details
1. Grain Based Ethanol Plant 100 KLD e Product- Ethanol
(Bio-fuel)

e By-product-
v DDGS 60 TPD &
v CO, 40 TPD

2. Co-generation power plant | 3.0 MW Power

6. The total land area for the Greenfield project is 49,280 sq. m. which has
been duly converted for industrial use as per conversion order no. LC/2021-
22/109993 dated 16/11/2021. Industry will develop greenbelt in an area of 33 %
i.e., 16262 m? out of total area of the project. The estimated project cost is Rs.
149.07 Crore. Total capital cost earmarked towards environmental pollution
control measures is Rs. 26.6 Crore and the Recurring cost (operation and
maintenance) will be about Rs. 0.161 Crore per annum. Total Employment will be
200 persons during operation phase. Industry proposes to allocate Rs. 3.0 Crore
@ of 2 % towards Corporate Environment Responsibility.

7. There are no national parks, wildlife sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the
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project site. Indira Gandhi Canal ~ 350 M towards West direction.

8. Total water requirement is 1414 m>/day of which fresh water requirement
of 487 m*/day will be met from ground water and application for obtaining NOC
from CGWA for ground water withdrawal is under process with CGWA vide
application no. 21-4/16203/RJ/IND/2021 dated 21.10.2021. Remaining water
requirement will be met from ETP & STP treated water to the tune of 927 KLD.
Process Effluent (MEE & Dryer Condensate & Boiler & CT Blow-down) of 670
m>/day quantity will be treated through 700 KLD ETP (Anaerobic digester,
aerobic system, MGF-ACF, UV, UF & RO treatment). Domestic effluent of 8.0
m3/day will be treated in STP (10 KLD). The plant will be based on Zero Liquid

Discharge system.

9. Power requirement will be 2.5 MW and will be met from Co-generation
power plant of 3.0 MW. DG sets (500 KVA X 2 Nos) are proposed as standby
during power failure. Stack height (5 m above roof) will be provided as per CPCB
norms to the proposed DG sets. 30 TPH x 1no. Rice husk fired boiler will be
installed. ESP with a stack of height of 40 m will be installed for controlling the

particulate emissions within the statutory limit for the proposed boiler.

10. Details of process emissions generation and its management:

CO; generated (40 TPD) during Fermentation Process will be scrubbed, collected

and sold to end users.

11. Details of Solid waste/Hazardous waste generation and

management:

its

e Solid waste from the Grain based operations will be DDGS (60 TPD) which

will be sold to Cattle feed manufacturers.

e Ash from Boiler (36 TPD) will be handed over to nearby brick manufacturers

in covered vehicles.

e Used oil & grease (0.5 KL/annum) generated from transformers, DG set,
plant machinery/gear boxes, etc. - as hazardous waste will be handed over

to the CPCB authorized recyclers.

e ETP sludge generated to the tune of ~1 TPD (wet basis) will be handed over

to manure manufacturers.

e STP Sludge will be dried & used as manure for landscaping within premises.

12. As per OM dated 16™ June, 2021, PP has submitted self-certification in the
form of notarized affidavit declaring that the proposed capacity of 100 KLD will be

used for manufacturing of fuel ethanol only.

13. During deliberations EAC sought the following information /commitments

from PP:

» Entire project shall be ZLD and no single drop of water shall be discharged

outside plant premises.
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* 33% of the total project area shall be developed with greenbelt within the

plant premises including 5-10 m width greenbelt peripherally.

15% of the total plant area will be reserved for parking.

PP shall utilize fresh water @3.93 KL/KL of ethanol production.

Company to construct a storage pond of 60 days capacity and the
accumulated water to be used as fresh water thereby reducing fresh
water consumption.

PP shall install ESP with the proposed boiler.

Biomass/rice husk shall be used as fuel in boiler.

Brick manufacturing unit will be installed within the plant premises for
utilization of fly ash,

e PP shall meet 10% (250 KW) of the total power requirement from solar
power.

» PP shall allocate at least Rs. 50 Lakhs/annum for Occupational Health
Safety.

e The proposed budget allocation Rs. 3.0 Crores towards CER. An amount of
Rs. 1.5 Crores shall be used for construction/up-gradation of school
building with provision of facilities e.g. Class rooms, Playground,
Laboratory, Library, Computer class, Toilets, Drinking Water Facilities,
Solar light etc and remaining Rs. 1.5 Crores shall be used for providing
solar lights in nearby villages.

PP has submitted the desired information as sought above.

14. The proposal was considered by the EAC in its 49" meeting held on 27 -
28™ January, 2022 in the Ministry, wherein the project proponent and their
consultant M/s. Gaurang Environmental Solutions Pvt. Ltd., presented the case
under B2 category. The Committee recommended the project for grant of
environmental clearance.

15. The EAC, constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined
the proposal submitted by the Project Proponent in desired form along with the
EMP report prepared and submitted by the Consultant accredited by the QCI/
NABET on behalf of the Project Proponent. The EAC noted that the Project
Proponent has given undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and
no information has been suppressed in the report. If any part of data/information
submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk
and cost of the project proponent.

16. The Committee noted that the EMP report is in compliance of the PFR. The
Committee deliberated on the CER plan and found to be addressing the issues in
the study area. The Committee has found the additional information submitted by
the project proponent to be satisfactory and addressing the issues raised by the
Committee. The EAC has deliberated the proposal and has made due diligence in
the process as notified under the provisions of the EIA Notification, 2006, as
amended from time to time and accordingly made the recommendations to the
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proposal. The Experts Members of the EAC have found the proposal in order and
have recommended for grant of environmental clearance.

17. The environmental clearance granted to the project/activity is strictly under
the provisions of the EIA Notification 2006 and its amendments. It does not
tantamount/construe to approvals/consent/ permissions etc. required to be
obtained or standards/conditions to be followed under any other Acts/ Rules/
Subordinate legislations, etc., as may be applicable to the project. The project
proponent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981, as applicable from time to time, from the State
Pollution Control Board, prior to construction & operation of the project.

18. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and
Climate Change hereby accords environmental clearance to the project for
Proposed 100 KLD Grain based Ethanol plant along with 3.0 MW captive
power plant by M/s. Karvjya Ethnoxy Private Limited located at 2
D.O.(A), Stone no 24/2, 24/10, Murba No 49 & 50, Under Panchyat 1
L.M, Near Village Bhopalpura, Tehsil Suratgarh, District Sri Ganganagar,
Rajasthan, under the provisions of the EIA Notification, 2006, and the
amendments therein, subject to compliance of the terms and conditions as
under:-

A. Specific Condition:

(i). As per OM dated 16™ June, 2021, project falls in category B2 and the
proposed capacity of 100 KLD shall be only be used for fuel ethanol
manufacturing as per self-certification in form of a notarized affidavit by
the Project Proponent. Provided that subsequently if it is found that the
ethanol, produced based on the EC granted as per this dispensation, is not
being used completely for EBP Programme, or if ethanol is not being
produced, or if the said distillery is not fulfilling the requirements based on
which the project has been appraised as category B2 project, the EC shall
stand cancelled.

(if).  The company shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All
the recommendations made in the EIA/EMP in respect of environmental
management, and risk mitigation measures relating to the project shall be
implemented.

(iii). The project proponent will treat and reuse the treated water within the
factory and no waste or treated water shall be discharged outside the
premises.
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(iv). EC granted for a project on the basis of the submitted documents shall
become invalid in case the actual land for the project site turns out to be
different from the land considered at the time of appraisal of project.

(v). Total Fresh water requirement shall not exceed 3.93 KL/KL and will be
met from ground water. Prior permission shall be obtained from the
concerned regulatory authority/CGWA in this regard, and renewed from
time to time. No ground water recharge shall be permitted within the
premises. Company to construct a storage pond of 60 days capacity and
the accumulated water to be used as fresh water thereby reducing fresh
water consumption.

(vi). The spent wash shall be concentrated and dried to form DDGS to be used
as cattle feed. PP shall install ESP with the proposed boiler. Biomass/rice
husk shall be used as fuel in boiler. Brick manufacturing unit will be
installed within the plant premises for utilization of fly ash. PP shall meet
10% (250 KW) of the total power requirement from solar power.

(vii). CO; generated from the process shall be bottled/made solid ice and
utilized/sold to authorized vendors.

(viii). PP shall allocate at least Rs. 50 Lakhs/annum for Occupational Health
Safety. Occupational Health Centre for surveillance of the worker’s health
shall be set up. The health data shall be used in deploying the duties of
the workers. All workers & employees shall be provided with required
safety kits/mask for personal protection.

(ix).  Training shall be imparted to all employees on safety and health aspects
of chemicals handling. Safety and visual reality training shall be provided
to employees.

(x). The unit shall make the arrangement for protection of possible fire
hazards during manufacturing process in material handling. Firefighting
system shall be as per the norms. PESO certificate shall be obtained.

(xi).  Process organic residue and spent carbon, if any, shall be sent to Cement
and other suitable industries for its incinerations. ETP sludge, process
inorganic & evaporation salt shall be disposed of to the TSDF.

(xii). The company shall undertake waste minimization measures as below (a)
Metering and control of quantities of active ingredients to minimize waste;
(b) Reuse of by-products from the process as raw materials or as raw
material substitutes in other processes. (c) Use of automated filling to
minimize spillage. (d) Use of Close Feed system into batch reactors. (e)
Venting equipment through vapour recovery system. (f) Use of high
pressure hoses for equipment clearing to reduce wastewater generation.

(xiii).  The green belt of at least 5-10 m width shall be developed in nearly 33%
of the total project area, mainly along the plant periphery. Selection of
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plant species shall be as per the CPCB guidelines in consultation with the
State Forest Department. Records of tree canopy shall be monitored
through remote sensing map.

(xiv). The proposed budget allocation Rs. 3.0 Crores towards CER. An amount of
Rs. 1.5 Crores shall be used for construction/up-gradation of school
building with provision of facilities e.g. Class rooms, Playground,
Laboratory, Library, Computer class, Toilets, Drinking Water Facilities,
Solar light etc and remaining Rs. 1.5 Crores shall be used for providing
solar lights in nearby villages.

(xv). There shall be adequate space inside the plant premises earmarked for
parking of vehicles for raw materials and finished products as per.CPCB
norms and no parking to be allowed outside on public places. Out of the
total project area, 15% shall be allotted solely for parking purposes.

(xvi). Storage of raw materials shall be either stored in silos or in covered areas
to prevent dust pollution and other fugitive emissions.

(xvii).  Continuous online (24x7) monitoring system for stack emissions shall be
installed for measurement of flue gas discharge and the pollutants
concentration, and the data to be transmitted to the CPCB and SPCB
server. For online continuous monitoring of effluent, the unit shall install
web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.

(xviii). A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the
project area) equipped with full-fledged laboratory facilities shall be set up
to carry out the Environmental Management and Monitoring functions.

B. General Condition:

() No further expansion or modifications in the plant, other than mentioned
in the EIA Notification, 2006 and its amendments, shall be carried out
without prior approval of the Ministry of Environment, Forest and Climate
Change/SEIAA, as applicable. In case of deviations or alterations in the
project proposal from those submitted to this Ministry for clearance, a
fresh reference shall be made to the Ministry/SEIAA, as applicable, to
assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

(i) The energy source for lighting purpose shall be preferably LED based, or
advanced having preference in energy conservation and environment
betterment.

(iin) The overall noise levels in and around the plant area shall be kept well

within the standards by providing noise control measures including
acoustic hoods, silencers, enclosures etc. on all sources of noise
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generation. The ambient noise levels shall conform to the standards
prescribed under the Environment (Protection) Act, 1986 Rules, 1989 viz.
75 dBA (day time) and 70 dBA (night time).

(iv) The company shall undertake all relevant measures for improving the
socio-economic conditions of the surrounding area. CER activities shall be
undertaken by involving local villages and administration and shall be
implemented. The company shall undertake eco-developmental measures
including community welfare measures in the project area for the overall
improvement of the environment.

(v) The company shall earmark sufficient funds towards capital cost and
recurring cost per annum to implement the conditions stipulated by the
Ministry of Environment, Forest and Climate Change as well as the State
Government along with the implementation schedule for all the conditions
stipulated herein. The funds so earmarked for environment management/
pollution control measures shall not be diverted for any other purpose.

(vi) A copy of the clearance letter shall be sent by the project proponent to
concerned Panchayat, Zilla Parishad/Municipal Corporation, Urban local
Body and the local NGO, if any, from whom suggestions/ representations,
if any, were received while processing the proposal.

(vii)  The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated Environmental Clearance conditions
including results of monitored data (both in hard copies as well as by e-
mail) to the respective Regional Office of MOEF&CC, the respective Zonal
Office of CPCB and SPCB. A copy of Environmental Clearance and six

monthly compliance status report shall be posted on the website of the
company.

(viii)  The environmental statement for each financial year ending 315 March in
Form-V as is mandated shall be submitted to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules,
1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance
conditions and shall also be sent to the respective Regional Offices of
MoEF&CC by e-mail.

(ix) The project proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the
clearance letter are available with the SPCB/Committee and may also be
seen at Website of the Ministry and at https://parivesh.nic.in/. This shall
be advertised within seven days from the date of issue of the clearance
letter, at least in two local newspapers that are widely circulated in the
region of which one shall be in the vernacular language of the locality
concerned and a copy of the same shall be forwarded to the concerned
Regional Office of the Ministry.
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) The project authorities shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project by
the concerned authorities and the date of start of the project.

(xi) This Environmental clearance is granted subject to final outcome of
Hon’ble Supreme Court of India, Hon'ble High Court, Hon’ble NGT and any
other Court of Law, if any, as may be applicable to this project.

19. The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all
the said conditions in a time bound manner. The Ministry may revoke or suspend
the environmental clearance, if implementation of any of the above conditions is
not found satisfactory.

20. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

21. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

22. The above conditions will be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Hazardous
Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
the Public Liability Insurance Act, 1991 read with subsequent amendments
therein.

23. This issues with the approval of the competent authority.

(Ashok Kr. Pateshwary)

Director
Copy to: -

1. The Principal Secretary, Environment & Forests Department, Government of
Rajasthan, Secretariat, Jaipur (Rajasthan)

2. The Regional Officer, Ministry of Env., Forest and Climate Change,
Integrated Regional Office, Jaipur , A-209 & 218, Aranya Bhawan,
Mahatma Gandhi Road, Jhalana Institutional Area, Jaipur - 304002,
Rajasthan

3. The Member Secretary, Central Pollution Control Board Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi - 32

4. The Member Secretary, Rajasthan State Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongri, Jaipur (Rajasthan)

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi
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6. District Collector, Sri Ganganagar, Rajasthan
7. Guard File/Monitoring File/ Parivesh Portal /Record File.

(Ashok Kr. Pateshwary)

Director
E-mail: ak.pateshwary@gov.in
Tel. No. 24695290

Validity wn
Digitally signe .1 Pateshwary
Director

Date: 3/3/2022 %57 PM
EC Identification No. - EC22A060RJ117455  File No. - 1A-J-11011/443/2021-IA-Il{l) Date of Issue EC - 03/03/2022 Page 10 of 10



333

Head Office (PDF)
Rajasthan State Pollution Control Board

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Seay
Phone: 0141-2716906
W
Registered
FileNo : F(Tech)/Shri Ganganagar(Suratgarh)/7057(1)/2022-2023/1106-111
OrderNo: 2022-2023/PDF/4078 Dispatch Date:  Jul 82022 12:01PM

Unit Id : 117497
M/s KARVJYA ETHNOXY PRIVATE LIMITED

26, Rail Nagar, Near Nirman Nagar, Jaipur , Jaipur

Sub: Consent to Establish under Section 25/260of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application(s) for Consent to Establish dated 04/03/2022 and subsequent correspondence.

Sir,
Consent to Establish under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the  orders issued thereunder s hereby
grantedt for your Distillery plant situated / proposed at 2 DOA,Stone no 24/2,24/10,Murba
No 49-50,Under Panchayat 1LM Bhopalpura Tehsil:Suratgarh District:Shri Ganganagar |,
Rajasthan under the provisions of the said Act(s). This consent is granted on the basis of

examination of  the information furnished by you in consent application(s) and the documents
submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 04/03/2022 to 28/02/2027 or
date of commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity / Capacity
Co2 By Product 40.00 TPD
DDGS By Product 60.00 TPD
ETHANOL Product 100.00 KLD
Power Co-generation Product 2.50 MW

3 That in case of any increase in capacity or addition ;/ modification / alteration or change in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish.
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Head Office (PDF)
_ Rajasthan State Pollution Control Board
_i—% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
TR
‘%‘-“ Phone: 0141-2716906
|/ 4
Registered
FileNo :  F(Tech)/Shri Ganganagar(Suratgarh)/7057(1)/2022-2023/1106-11(
OrderNo: 2022-2023/PDF/4078 Dispatch Date: Jul 82022 12:01PM

Unit Id : 117497

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 7.000 NIL 7.000
Plantation and
Horticulture within
premises
Trade Effluent 669.000 669.000 NIL

6 That the sources of air emissions -along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:
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Head Office (PDF)
Rajasthan State Pollution Control Board

Rajasthan I s .
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
b
oz B i A Ph .
one: 0141-2716906
| 4
Registered
File No F(Tech)/Shri Ganganagar(Suratgarh)/7057(1)/2022-2023/1106-111(
Order No: 2022-2023/PDF/4078 Dispatch Date:  Jul 82022 12:01PM
Unit Id : 117497
Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Husk Fired Boiler (25 ADEQUATE STACK
TPH) HEIGHT,
ELECTROSTATIC
PRECIPITATOR
S02 600 mg/Nm3
at 6 percent
dry 02
Particulate 50 mg/Nm3
Matter
¢ NOx 300 mg/Nm3
at 6 percent
dry 02
Two DG Sets of 500 KVA ACOUSTIC
capacities ENCLOSURE,
ADEQUATE STACK
HEIGHT
7 That the Distillery plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.
8 That the domestic sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for  disposal Into Inland Surface Water. The main parameters for regular

monitoring shall be as under:
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Head Office (PDF)
Rajasthan State Pollution Control Board

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\‘;‘W Phone: 0141-2716906
Registered
FileNo : F(Tech)/Shri Ganganagar(Suratgarh)/7057(1)/2022-2023/1106-111
OrderNo: 2022-2023/PDF/4078 Dispatch Date:  jul 82022 12:01PM
Unit Id : 117497
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/1
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Ammonical Nitrogen Not to exceed 75 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

9 That this Consent to Establish is issued for establishment of grain based distillery/
Ethanol plant under ethanol blended petrol programme for production of Ethanol
@ 100KLD, Power Generation @ 2.5MW, CO02@ 40TPD & DDGS @ 60TPD on
converted land at village - Bhopalpura, Tehsil - Suratgarh, District - Sri
Ganganagar.

10 That this Consent to Establish is being issued on a total capital investment of Rs.
14907.19Lacs. In case of any increase in total capital investment additional fee as
per the fee notification dated 26/05/2016 shall be required to be deposited.

11 That the industry shall comply with the conditions of the Environmental Clearance
issued by the MoEF&CC, Govt. of India issued vide letter no.
1A-J-11011/443/2021-IA-1i(I) dated 03/03/2022.

12 That industry shall not carry out any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

13 That total water consumption shall not exceed 1414KLD consisting of 487KLD of
freshwater from borewell and 927 KLD of recycled water.

14 That industry shall comply with the condition of NOC no.
CGWA/NOC/IND/ORIG/2021/14066 issued by CGWA for the abstraction of
groundwater up to 487 KLD and submit the renewed NOC from time to time.

15 That total trade effluent generation shall not exceed 670KLD and same shall be
treated through effluent treatment plant (ETP) of adequate capacity followed by
two stage R.O. plant. The R.O. permeate generated (535KLD) shall be
recycled/reused in process/cooling tower, within the premises.
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Head Office (PDF )
Rajasthan State Pollution Control Board

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e e
T 4 Phone: 0141-2716906
|
Registered
FileNo :  F(Tech)/Shri Ganganagar(Suratgarh)/7057(1)/2022-2023 /1106-11(
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16 That R.O. reject (134.2KLD) shall be treated through MEE of adequate capacity
followed by ATFD.

17 That the wet cake solids & syrup solids (140.2 KLD) shall be sent to dryer unit. The
dryer condensate (80KLD) shall be sent to ETP for further treatment & DDGS (60
KLD) shall be used as cattle feed.

18 That the spent lees and thin slops, Boiler steam condensate and vacuum pump
sealing shall be treated in ETP followed by RO and reused/recycled in process/
cooling tower.

19 That the domestic effluent (8KLD) shall be treated through scientifically designed
sewage treatment plant (STP) of adequate capacity up to the norms mentioned at
condition no. 8and treated domestic effluent shall be wused for plantation/
horticulture within the premises.

20 That the industry shall not discharge treated or untreated trade effluent inside
and/or outside the premises in any case and maintain zero liquid discharge status.

21 That proper and scientific arrangement shall be made for utilization of treated
sewage for plantation so as to ensure that there is no cess pool formation in the
premises or in the plantation area.

22 That the industry shall provide metering arrangement for freshwater intake, raw
water consumption, water used for different purposes, and for measuring of
effluent generated, treated, reused, ETP & STP inlet & outlet, and R.0. & MEE inlet &
outlet. The daily logbook shall be maintained.

23 That the industry shall provide separate energy meters at pollution control
measures, ETP, STP, R.O. and MEE. The daily record of the energy consumption
(unit) shall be maintained in separate log-book.

24 Process organic residue and spent carbon, if any, shall be sent to Cement and other
suitable  industries for its incinerations. ETP sludge, process inorganic &
evaporation salt shall be disposal of to the TSDF.

25 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying effluent.

26 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

27 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein a
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.
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28 That the industry shall provide stack of required adequate height (not less than 40
meters from ground level) and adequate air pollution control measures at the
husk-fired boiler of 25TPH capacity to achieve the prescribed norms as mentioned
at condition no. 6.

29 That industry shall provide stack of adequate height, acoustic enclosure with two
nos. of D.G. sets of 500KVA capacity each as per standards prescribed under the
Environment (Protection) Act, 1986 and Air Act, 1981.

30 That safe and adequate infrastructure facility for stack emission monitoring shall
be provided with the stack of husk-fired boiler(25 TPH).

31 That the industry shall provide centralized air cleaning system ie., fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

32 The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities/processes or provide adequate control systems for the
same. These arrangements shall be maintained in good conditions and operated
properly so as to preserve a clean and safe environment in and around the
premises of the unit.

33 That effective control measures shall be provided to control fugitive ‘emissions
during processing, transportation, packing, etc.

34 That covered shed shall be provided for storage of boiler ash.

35 That industry shall regularly carry out fumigation to take care of the problems of
pests/ flies.

36 That the industry shall maintain good housekeeping all the time.

37 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

38 That industry shall provide the continuous online (24x 7) emission and effluent
monitoring system along with flow meter & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/Central Pollution
Control Board and get it connected with CPCB & RSPCB server for transmission of
data.

39 That burning of non-hazardous waste shall not be practiced inside or outside the
industry premises.

40 That transportation of hazardous/ other wastes shall be carried out through
authorized vehicles only.
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41 That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989, Hazardous & other Wastes
(Management &  Transboundary Movement) Rules, 2016and Public Liability
Insurance Act,1991.

42 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that in case of non-functioning of the
pollution control equipments the production process stops automatically.

43 That industry shall provide a green belt in 33% of the plot area using the concept
of the social forestry and will develop a green belt outside the project premises in
adjacent areas wherever adequate land is not available within the industrial
premises

44 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42of the
Water Act and under section 38 of the Air Act.

45 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

46 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

47 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

48 That the grant of this Consent to Establish shall not in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal
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action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ PDF ]
(A): Copy to:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Hanumangarh to
ensure compliance of consent conditions.
2 Master File.

Group Incharge[ PDF ]
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Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority
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NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Grain Based Distillery By Karvjya Ethnoxy Private Limited

Project Address: Village Bhopalpura, Tehsil Suratgarh, District- Sri Ganganagar,

Village: Bhopalpura Block: Suratgarh

District: Ganganagar State: Rajasthan

Pin Code:

Communication Address: Shri Jitendra Singh, 26, Rail Nagar, Near Nirman Nagar Jaipur, Rajasthan, ,
Jaipur, Rajasthan - 302019

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: CGWA/NOC/IND/ORIG/2021/14066
2. Application No.: 21-4/16203/RJ/IND/2021 3. Category: Safe
(GWRE 2020)
4. Project Status: New Project 5. NOC Type: ‘New
6. Valid from: 10/12/2021 7. Valid up to: 09/12/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m?®/day m/year m?*/day m3/year m?/day m?/year m?®/day m?/year
487.00 160710.00
9. Details of ground water abstraction /Dewatering structures
Total Existing No.:3 Total Proposed No.:1
Dw DCB BW TW MP MPu DW DCB BwW TW MP MPu
Abstraction Structure* 0 -0 3 0 0 0 0 0 1 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 321420.00
11. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry'
**DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SIHATR §1389, Tlﬁﬁg s, qﬁ fawelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compliance of the following conditions:

Mandatory conditions:

1) Installation of tamper praof digital water fiow meter with telemetry on all the abstraction structure(s} shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatarily get water flow meter calibrated from an authorized agency once in a year,

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-li of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year

and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5} In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November} in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 19886.

10) This NOC is subject to prevailing Central/State Government rulesflaws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise,

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be respansible for any consequences arising
thereupon.

15} In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing welis (s} is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absalve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hor’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Ill of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water. i

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.
30) This NOC is issued subject to the clearance of Expert Appraisal Committee {EAC) (if applicable).

{Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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Government of India
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River Development & Ganga Rejuvenation
Central Ground Water Authority
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NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Grain Based Distillery By Karvjya Ethnoxy Private Limited

Project Address: Village Bhopalpura, Tehsil Suratgarh, District- Sri Ganganagar,

Village: Bhopalpura Block: Suratgarh

District: Ganganagar State: Rajasthan

Pin Code:

Communication Address: Shri Jitendra Singh, 26, Rail Nagar, Near Nirman Nagar Jaipur, Rajasthan, ,

Jaipur, Rajasthan - 302019

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
| Rajasthan - 302004

1. NOC No.: CGWA/NOC/IND/REN/1/2025/11174 2. Date of Issuence 19/03/2025
3. Application No.: 21-4/16203/RJ/IND/2021 4. Category: Safe
(GWRE 2024)
5. Project Status: Nothing 6. NOC Type: Extension
7. Valid from: 10/12/2024 8. Valid up to: 09/12/2027
9. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m?3/day m3/year m®/day m3/year m®/day m?/year mé/day m?*/year
487.00 160710.00 487.00 160710.00
10. Details of ground water abstraction /Dewatering structures N
Total Existing No ‘ Total Proposed No ”
DW DCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* 0 0 3 0 0 0 0 0 1 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 0.00
12. Environment Compensation (if applicable) paid (Rs.): 0.00
13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SIHTR 8139, qﬁh’g ﬂ%’,qé ﬁﬁ’l - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
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Validity of this NOC shall be subject to i of the following conditions:

Mandatory conditions:

1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-Il of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every

year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal,

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB far ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website {www.cgwa-noc.gov.in} within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11} Ne additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s} is 7are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concemned Regional Director, Central Ground Water Board.
18) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shalt be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upte 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardaus units etc. {as per
CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure 1l of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltratiorvharvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

30) This NOC is issued subject to the clearance of Expert Appraisal Committee {EAC) (if applicable).

31) In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures
have been taken as per directions of Hon’ble Supreme Court provided in Annexure-VIl of guidelines dated 24.09.2020 in respect of abandoned) failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both
PP and concemed driliing agency shall jeintly be held responsible and penal action as per extant Government rules shall be taken.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)
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Head Office (PDF)
Rajasthan State Pollution Control Board
-—% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
"“\'{'W Phone: 0141-2716906
|/ 4
Registered
FileNo :  F(Tech)/SRI GANGANAGAR(Suratgarh)/7127(1)/2024-2025/2508-2510
OrderNo: 2024-2025/PDF/4226 Date:  Feb 32025 3:54PM

Unit Id : 117497
M/s KARVJYA ETHNOXY PRIVATE LIMITED

26, Rail Nagar, Near Nirman Nagar, Jaipur, Jaipur

Sub: Consent to Operate under Section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 11/11 /2024 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Distillery plant situated at 2 DOA,Stone no 24/2,24/10,Murba No

49-50,Under Panchayat 1LM Bhopalpura Tehsil:Suratgarh District:SRI GANGANAGAR
Rajasthan, subject to the following conditions:-

’

1 That this Consent to Operate is valid for a period from 03/02/2025 to 31/01/2030.

2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit
co2 By Product 40.00 TPD
DDGS By Product 60.00 TPD
ETHNOL Product 100.00 KLD
Power Co-generation Product 2.50 MW

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 7.000 NIL

7.000

To be treated in STP and to be
used in plantation and
horticulture

NIL

Trade Effluent 670.000 670.000

Zero Discharge

That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One Husk Fired Boiler (25 ADEQUATE STACK
TPH)( 25TPH) HEIGHT , ESP
S02 600 mg/Nm3 at
6 percent dry 02
Particulate 50 mg/Nm3
Matter
NOx 300 mg/Nm3 at
6 percent dry 02
Two DG Sets of 500 KVA ACOUSTIC ENCLOSURE
capacities( 500KVA) , ADEQUATE STACK
HEIGHT

6 That the Distillery plant will comply with the

notification No. GSR 826(E) dated 16th November,
Air Quality Standards.

standards as prescribed vide MoEF
2009 with respect to National Ambient
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7 That the Trade Effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environvent (Protection) Act-1986for disposal Into Inland Surface

Water. The main parameters for regular monitoring shall be as under:

Parameters Standards

pH Value Between 6.5 to 9.0
Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/l
Chemical Oxygen Demand Not to exceed 50 mg/l
NH4 (N) S mg/l

N total 10 mg/l

Total Suspended Solids Not to exceed 20 mg/l
Fecal Coliform (MPN per 100 ml ) Not to exceed 100

8 That this Consent to Operate is issued for production of grain based Ethanol plant
under ethanol blended petrol programme for production of Ethanol @ 100KLD,
Power Generation @ 25MW, (CO2Z@ 40TPD (By-product) & DDGS @ 60TPD
(By-product) on converted land at village - Bhopalpura, Tehsil - Suratgarh, District
- Sri Ganganagar.

9 That the Plant shall be operational only after complete installation of ETP and duly
verified by Regional Officer, RSPCB, Hanumangarh.

10 That the industry shall complete the installation work of ETP/CPU  before
28.02.2025, failing which, Bank Guarantee of Rs. 31,00,000/- (Rupees Thirty One
Lakhs only) shall be forfeited without any notice in the matter.

11 That the industry shall submit the compliance to this office as well as to Regional
Office, RSPCB, Hanumangarh after completion of installation work of ETP/CPU and
make a request for inspection before operation of plant.

12 That this Consent to Operate is being issued on a total capital investment of Rs.
1443094 Crs. In case of any increase in total capital investment additional fee as
per the fee notification dated 26/05/2016 shall be required to be deposited.

13 That the industry shall comply with the conditions of the Environmental Clearance
issued by the MoEF&CC, Govt. of India issued vide letter no.
1A-]-11011/443/2021-1A-1I(I) dated 03/03/2022.
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14 That industry shall not carry out any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.

15 That total water consumption shall not exceed 1124 KLD consisting of 407 KLD of
freshwater from borewell and 717 KLD of recycled water.

16 That industry shall comply with the condition of NOC no.
CGWA/NOC/IND/ORIG/2021/14066 issued by CGWA for the abstraction of
groundwater up to 487 KLD and submit the renewed NOC from time to time.

17 That total trade effluent generation shall not exceed 670KLD and same shall be
treated through Condensate Polishing Unit (CPU)/ Effluent Treatment Plant (ETP)
of combined . capacity of 900KLD followed by two stage R.O. plant. The R.O.
permeate generated shall be recycled/reused in process/cooling tower, within the
premises.

18 That R.0. reject shall be treated through MEE of adequate capacity followed by
ATFD.

19 That the wet cake solids & syrup solids shall be sent to dryer unit. The dryer
condensate shall be sent to ETP for further treatment & DDGS shall be used as cattle
feed.

20 That the spent lees and thin slops, Boiler steam condensate and vacuum pump
sealing shall be treated in ETP followed by RO and reused/recycled in process/
cooling tower.

21 That the domestic effluent (7KLD) shall be treated through scientifically designed
sewage treatment plant (STP) of 10KLD capacity up to the norms mentioned at
condition no. 7and treated domestic effluent shall be used for plantation/
horticulture within the premises.

22 That the industry shall not discharge treated or untreated trade effluent inside
and/or outside the premises in any case and maintain zero liquid discharge status.

23 That proper and scientific arrangement shall be made for utilization of treated
sewage for plantation so as to ensure that there is no cess pool formation in the
premises or in the plantation area.

24 That the industry shall maintain metering arrangement for freshwater intake, raw
water consumption, water used for different purposes, and for measuring of
effluent generated, treated, reused, ETP & STP inlet & outlet, and R.0. & MEE inlet &
outlet. The daily logbook shall be maintained.
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25 That the industry shall maintain separate energy meters at pollution control
measures, ETP, STP, R.O. and MEE. The daily record of the energy consumption
(unit) shall be maintained in separate log-book.

26 That Process organic residue and spent carbon, if any, shall be sent to Cement and
other suitable industries for its incinerations. ETP sludge, process inorganic &
evaporation salt shall be disposal of to the TSDF.

27 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
for carrying effluent. '

28 That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

29 That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017of Hon'ble Supreme Court, wherein a
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

30 That the industry shall maintain stack of required adequate height (not less than
40 meters from ground level) and adequate air pollution control measures at the
husk-fired boiler of 25TPH capacity to achieve the prescribed norms as mentioned
at condition no. 6.

31 That industry shall maintain stack of adequate height, acoustic enclosure with two
nos. of D.G. sets of 500 KVA capacity each as per standards prescribed by the CPCB.

32 That safe and adequate infrastructure facility for stack emission monitoring shall
be maintained with the stack of husk-fired boiler (25 TPH).

33 That the industry shall provide centralized air cleaning system i.., fume collection
hoods, etc, so as to remove the Volatile Organic Compounds emitted from the
reactor vents etc.

34 That the project proponent shall ensure proper channelization of the fugitive
emissions from the various activities/processes or provide adequate control
systems for the same. These arrangements shall be maintained in good conditions
and operated properly so as to preserve a clean and safe environment in and
around the premises of the unit.

35 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing, etc.

36 That covered shed shall be maintained for storage of boiler ash.

37 That industry shall regularly carry out fumigation to take care of the problems of
pests/ flies.

38 That the industry shall maintain good housekeeping all the time.
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39 That industry shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Establish from the State Board.

40 That industry shall maintain the continuous online (24x 7) emission and effluent
monitoring system along with flow meter & PTZ cameras in accordance with
guidelines issued by Rajasthan State Pollution Control Board/Central Pollution
Control Board and get it connected with CPCB & RSPCB server for transmission of
data.

41 That the industry shall comply with the provisions of the Manufacture, Storage &
Import Chemical Rules, 1989, Hazardous & other Wastes (Management &
Transboundary Movement) Rules, 2016and Public Liability Insurance Act,1991, as
applicable.

42 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that in case of non-functioning of the
pollution control equipments, the production process stops automatically.

43 That industry shall maintain a green belt in 33% of the plot area using the concept
of the social forestry and will develop a green belt outside the project premises in
adjacent areas wherever adequate land 1is not available within the industrial
premises.

44 That the industry shall submit quarterly compliance report of the conditions of
consent to operate to this office as well as Regional Office, Hanumangarh.

45 That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.

46 That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.

47 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

48 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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49 That the grant of this Consent to Operate shall not in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

50 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

51 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

52 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

53 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to

carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

54 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2} (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

55 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).
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This bears approval of the competent authority.
Yours sincerely,
Group Incharge[ PDF ]

(A). Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Hanumangarh to inspect

the industry to verify the CTO conditions and submit verification report by 20.02.2025 positively.
2 Master File.

Group Incharge[ PDF ]
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Date:-  16/07/2025

M/s KARVJYA ETHNOXY PRIVATE LIMITED
26, Rail Nagar, Near Nirman Nagar, Jaipur, Jaipur

Sub:-  Authorization for operating a facility for Collection, Generation, Reception, Storage of

Hazardous Wastes Under Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016.

Refi-  Your application received on 20/03/2025 and subsequent correspondence.
Sir

1 Number of authorization RPCB/HWM/2025-2026/PDF/HSW/3.

2 Application Number: 393222 dated : 20/03/2025 .

3 Director of M/s KARVJYA ETHNOXY PRIVATE LIMITED is hereby granted an
authorization based on the enclosed signed inspection report for Collection,
Generation, Reception, Storage of Hazardous waste on the premises situated at 2
DOA,Stone no 24/2,24/10,Murba No 49-50,Under Panchayat 1LM Tehsil: Suratgarh
District: SR GANGANAGAR.

Details of Authorization

SNo Type of Category Quantity/ Hazardous Waste
Hazardous waste Unit Disposal Practice
Sch | Code p
1 /D i s ¢ a r d e d 500.00 M/s Continental
containers/Barrels/Liners I 331 NOS./ANNUM | Petroleum, Behror
used for hazardous
wastes/chemicals
2 | Contaminated cotton rags or 0.60 M/s Continental
other cleaning materials I 332 MTA Petroleum, Behror
3 |Spent ion exchange resin 2.00 M/s Continental
contaning Toxic metals I 352 MTA Petroleum, Behror
4 | Chemical sludge from waste 2.20 M/s Continental
water treatment I 353 MTA Petroleum, Behror
5 |Concentration or evaporation 0.50 M/s Continental
residues I 37.3 MTA Petroleum, Behror
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Date:- 16/07/2025

6 | Used or spent oil 2.00 M/s Continental
1 5.1 KLA Petroleum, Behror

7 |Wastes / residues containing 0.50 M/s Continental
oil I 5.2 MTA Petroleum, Behror

4 The authorization shall be in force for period from 20/03/2025 to 28/02/2030 .

Page 2 of 6

Validity unknownSignature valid

Agarwal
Date: 2025.0

Location:




357

RAJASTHAN STATE POLLUTION CONTROL BOARD

Ralasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s Phone: 0141-2716906Fax: 0141-2716906
| 4
Registered
File No: F(HSW)/SRI Date:-  16/07/2025
GANGANAGAR (Suratgarh)/12(1)/2025-2026/1306-1308
Unit Id : 117497

The authorization is subject to the following general and specific conditions :

A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1tis the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
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of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12.'An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions

That this authorization shall cease to be valid & shall be liable to be revoked
without any further notice in case of refusal/expiry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act,1974 and
Air(Preventionand Control of Pollution)Act,1981 by the State Board.

That no recycling/re-processing of the hazardous waste covered under schedule

IV shall be carried out without prior authorization from Rajasthan State Pollution

Control Board as recycler/ re-processor of hazardous waste under the rule 6 of

the Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016.

That no hazardous waste shall be utilized for co-processing as a supplementary

resource or for energy recovery, or after processing without prior & valid

approval of Central Pollution Control Board under the rule 9of the Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016.

That in case of any expansion or change in process or product or change in mode

/ practice of disposal of hazardous waste or its quantity, industry shall obtain

fresh authorization.

That the arrangements for transportation of the hazardous waste for disposal

shall be done by the authorized/dedicated vehicles only and any environmental

damages during Transportation shall be borne by sender/receiver whoever

arrange the transportation.

That the hazardous waste generated shall be disposed off strictly within 90 days.

That unit shall label the hazardous waste containers as per Form-8of the

Hazardous & Other Wastes (Management & Transboundary Movement) Rules,

2016.
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12 That the unit shall maintain the record of hazardous waste generated, procured,
utilized and disposed as per the provisions of Hazardous & Other Wastes
(Management & Transboundary Movement) Rules, 2016.

13 That the industry shall ensure the compliance of all the measures stipulated/
mentioned in the "Emergency Response Plan” submitted by the industry, during
any emergency situation.

14  The authorization is subject to the conditions stated at Annexure "A” enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

15 The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6'X 4 display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time.

16 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and
shown & submitted to the Board as and when asked for.

17 The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorization shall deemed to be revoked.

18 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in  accordance with the Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization.

19  The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste.

20 That this Authorization is being issued under the provisions of Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other rules for the time-being in force,rests with the
industry/unit/project proponent.

Page 5 of 6

Validity unknownSignature valid

Digitally signed by d Kumar
Agarwal & 48

Date: 2025.0 5,7 £:07:18 IST
Reason: SelfAtisdled

Location:




360

RAJASTHAN STATE POLLUTION CONTROL BOARD

Relasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\W Phone: 0141-2716906Fax: 0141-2716906
*‘V
Registered
File No: F(HSW)/SRI Date:-  16/07/2025
GANGANAGAR(Suratgarh)/12(1)/2025-2026,/1306-1308
Unit Id : {17497
21 That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder.
This bears the approval of the competent authority.
Yours sincerely,
Group Incharge
Copy To:-

1 Regional Officer, Regional Office, Rajasthan State

BoardHanumangarh to ensure compliance of Authorization conditions
2 Master File

Pollution Control

Group Incharge
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 2866
Report On : 11/11/2025
I hereby certify that | Dr Kriti Sharma, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Alr (Prevention & Control of Pollution) Act, 1981 received on the 06/11/2025
from Puneet Kumar, JSO, Hanumangarh ,RSPCB Hanumangarh a sample of Source Emission
(Stack) of M/IS KARVJYA ETHNOXY PRIVATE LIMITED , Plant - Distillery [117497] 2
DOA,Stone no 24/2,24/10,Murba No 49-50,Under Panchayat 1LM , City- Bhopalpura Tehsil-
Suratgarh , District- SRI GANGANAGAR Collected from stack attached with ESP Collected on
04/11/2025. The Sample was in a condition fit for analysis as reported below :-
t further certify that | have analyzed the aforementioned sample on 11/11/2025 and declare the
result of the analysis to be as below :-

S. No. Parameters Result

1 Particulate Matter mg/Nm3 32

The condition of the seals, fastening and container on receipt was as follows ; Intact
Signed This On 11/11/2025
Dr Kriti Sharma
BOARD ANALYST
Rajasthan State Pallution Control Board
Regional Office Bikaner
33, Phase-ll, Bichwal Industrial Area, Bikaner
Phone: 0151-2250006
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Report No, : 1110
Report On . 111112025
| hereby certify that | Dr Kriti Sharma, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Controi of Pollution) Act, 1974 received on
the 06/11/2025 from Puneet Kumar, JSO, Hanumangarh LRSPCB Hanumangarh a sample
of Water of M/S KARVJYA ETHNOXY PRIVATE LIMITED , Plant - Distillery (117497] 2
DOA,Stone no 24/2,24/10,Murba No 49-50,Under Panchayat 1LM , City- Bhopalpura Tehsil-
Suratgarh , District- SRI GANGANAGAR Collected from Borewell no. 3 Collected on
04/11/2025. The Sample was in 8 condition fit for analysis as reported below -
{ further certify that | have analyzed the aforementioned sample on 11/11/2025 and declare the
result of the analysis to be as below - T

8. No. Parameters

Chemical Oxygen Demand

| 2

I CcOD) mg/! S

T e e

. N ]

| 5 Hardness (Total) as CaCoO7
‘z

mgfl

mah .

‘ Hardness (Calcium) as CaCO7
mg/l J—

Magnesium Hardness as
CaCO7 mgl! I

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 11/41/2025
Dr Kriti, Sharma

Signature v

Digitatly sit ek
Date: 2028
Roason: S0
{ peation:

fiti Shannad
REYRREEE

gl
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Report No. - 1111

Report On - 11/11/2025

I hereby certify that | Dr Kriti Sharma, State Board Analyst duly appointed under sub Section(3) of
Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 06/11/2025 from Puneet Kumar, Jso, Hanumangarh ,RSPCB Hanumangarh 3 sample
of Water of M/s KARVJYA ETHNOXY PRIVATE LIMITED ., Plant - Distillery [117497] 2
DOA,Stone no 24/2,24/10,Murba No 49-50,Under Panchayat 1LM , City- Bhopalpura Tehsil-
Suratgarh | District- SR GANGANAGAR Collected from Boreweli
04/11/2025. The Sample was in a conditio
I further certify that | have analyzed the
result of the_aﬂatrf_gis_tg_be as below :-

g S. No. Parameters Result |
R Y e -—_——‘———-——————_.___———-——————— —
R 1 pH 8.07 -
—_— e = ] i —
| ’ Chemical Oxygen Demand 10
‘ (COD) mg/l
e | =
| 3 __ Cht_oriigasCi_mg/! 122 B
| 4 Sulphate as S0 mg/! 127
S ___________—-——___________i____-—__________.__ NS
| 5 Hardness (Total) as CaCo7 171
| mg/l
— ____——-—-___L____________——_______________ e
6 Hardness (Calcium) as CaCO7 125
| ) mg/l ]
e — ____,____l\l —
|| ; Magnesium Hardness as 46 |
| CaCO7 mg/i
| 8 Calcium (Titrimetric) as Ca mg/l |50
’__ — — -_—
| 9 Magnesium as Mg mg/l 11
. —______‘———-______ ——
’ 10 Total Dissolved Solids mg/l 1100
—_— _—‘______———————____,______———————______— N |
| 11 Total Alkalinity as CaCO7 mg/l 130
L ———

The condition of the seals, fastening and container on receipt was as follows - intact
Signed This On 11/11/2025

Dr Kriti Sharma
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Report No. : 1112
Report On : 1111172025
'S';irsziczz'f);;hf; I Dr Kriti Sharma, State Board Analyst duly appointed under sub Section(3) of
e 0611112025 1 e Water (Prevention & Control of Pollution) Act, 1974 received on

rom Puneet Kumar, JSO, Hanumangarh ,RSPCB Hanumangarh a sample
of Water of M/s KARVJYA ETHNOXY PRIVATE LIMITED , Plant - Distillery [117497] ,2
DOA,Stone no 24/2,24/10,Murba No 49-50,Under Panchayat 1LM , City- Bhopalpura Tehsil-
Suratgarh , District- SR| GANGANAGAR Collected from Borewell no. 1 Ccllected on

04/11/2025. The Sample was in a condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 11/11/2025 and declare the

result of the analysis to be as below -

|
}___ S. No. Parameters Resuit - -
| 1 pH 7.79 |
2 Total Suspended Solids mg/!l NT
- B}
|
} 3 Chemical Oxygen Demand 12 !
- (COD) mg/ :
| 4 Chloride as Cl mg/! 127 N
l' 5 Sulphate as SO mg/l 132 B
’ 6 Hardness (Total) as CaCO7 199 1;
| mg/l !
;
Hard Calci CaCO7 j
( - ardness {Calcium) as Ca 177 !
mg/| -
8 Magnesium Hardness as 99
CaCO7 mg/l
9 Calcium (Titrimetric) as Ca mg/l |71
l_.__
’ 10 Magnesium as Mg mg/t 5 -
|[ 11 Total Alkalinity as CaCO7 mg/l 135 -

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 11/11/2025
Dr Kriti Sharma

riti Sharma
6:48:24 IST

l.ocation:
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Report No. : 1113

Report On @ 11/11/2025

I'further certify that | have analyzed the aforementioned sample on 11/11/2025 and declare the
result of the analysis to be as below :-

o _§_N_o Parameters J Result

K pH f7.6e

— Total Suspended Solids mgyI ,30
—_— —_— P — e — -:
3 Chemical Oxygen Demand 73
- . |coDymg |
4 Bio-Chemical Oxygen Demand 5 !
E____ = (BOD) {3days at 27° C) mg/) | -]
| S Oil & Grease mgli ‘NT j

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 11/11/2025
Dr Kriti Sharma

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Bikaner
33, Phase-ll, Bichwal Industrial Area. Bikaner
Phone: 0151-2250006

rill Sharma
64421 IST
sted

Location:



Annexyye F 371

FORM-10 [See Rule19(1)]' Y
MANIFEST FOR HAZARDOUS AND OTHER WASTE

' ' & mailing address ' .
1 " (Slrfglgg;nsgngfrv? ?\lo.rgzd emall) - R"Q’lg:j E?%DD /) thk

8661

st Document No.

3. Manife

)

2D0 A, N ViKz R hopa) pyye, - TEN. Sorigay)
Digt - S hanganstar , Lq), 235R0

!
! |
— Vi -
2.| Sender’s Authorisation No. RP(&/ HIm /9—6 K~ 2024 D H L 3
-—, rter's Name & Address Continental Petroleums Limited, Plot No.A-166 & F-162-1 85, RIICO Industrial
. ‘ Z;E::Tjgi‘r)\gelﬂﬁonz No. & emaill) Area, Behror - 301 701 Dist, Alwar‘(RaJasthan) Mobile : 94137 37390
E Type of Vehicle. (Truck / Tanker / Special Vehicle)
- : ‘ —_—
G.| Transporter's Registration No. RPCB/ HWMI2022-2023/HSWHS WIS dated 09-06-2022 vaiid from 1 200312022 to 310312027
e —— 7 HWILVeL W IV
7.| Vehicte Registration'No, ~ | RI14GK4920 / HRS5AK0233 / Ry 32 GD5g65______
ﬁa. Receiver's name & mailing address (including | Continental Petroleums Ltd. Plot No. A-166 & F-162.165
phone No. and email) RIICO industrial Area Behror - 301 701 Dist. Alwar {Rajasthan)
. Moblle : 94137 37390 emall ; conpetco.lnclneration@gmaH.com
WP Receiver's Authorisation No.

ot
g
3] o

: RPCBY HWM/2022-2023HSWIHS WIS dated 09-06-2022 vaid from 01/03/2022 to 28022027
Waste Description (Tick as applicable)

; 1. Used Oit 2. Waste Ol 3. Hazardous Waste
[ Waste Description

Category No.| Qty. in Kgs./Ltr [

,' Waste Description, Waste Category Number f‘_&_ﬁ&ﬁ oy S'}OCVVL @'}/ 5./ ’70 L—hﬁ |
e ety s L Or PondyeConkoin 0 52 | oo v

. 3 S0ent jon Crebante yenn | 3570 [§6 LA
B Cherice) §ugfe from s 1len 3 *‘
|

|

Tatmant- 200 }/5' 7|

11.] Total Quantity

Lterrsmresrmmmess,, MT /KLy / (37001 7 QDZ’*);ZS /LTRS)

{No. of Bags/barrelleontafners)

................... e, NO, Of Bags/Barrels/Containers

12| Physical Form / Consistency

Solid 7 Semi Solid / Sludge / Oily / Tarry / Slurry ) Il
13.| Special Handling instruction & Additional —
___|_Information :
14.] Sender's Cert o declare that the contents of the consignment are fully and accurately described above by
proper shippyj e categorised, packed. marked and labeled and ar
transport by 3 2

N gor e in all respocts in roper condition for
Fb<tpplicable national Government Regulations, i 2

s £ it Day " [ Month veeﬁ
| Name, e 2P & Signature f(? 0 c] QO?S"—
15.| Transporters acknowledgment of receipt of Wastes.

For Continental Petroléy/ms Ltd. Day | Month Year |

- Name,Rubber._qt.gr,Qplatﬁlgnat’ ___/ 8 03 QOQ{“J
18 HNTENG {IERYOR of Rece SN =

P [ORRNENT L3 i N

R0 IAEE s & R

3 al Area ‘ :
___|Dist: ANume,( IR & Signature PN\ Y & 5

_—_-'_‘—-—-—n.,,.__‘_-__ N
DISTRIBUTION OF mNIFEST FORM - 10 .

o NOpAde 897

N R st o TS o
: € : retal ¥ the sender afer ta gnature on sporier rest of tha five coples 1o

P Ty s 12 FSCaior (8l e o saimat o i e OPerelr) e acerig the wanes iy, LanSporter
) uly 8igned by the receiver, :
: ggny g §0fﬁf\99) 0 b handed over to (he Fansporter by the fecelver after accepting wasto, : :
1 oy 5 Green}” 7o g 5ent by the receiver to the State Poltution Control Boand. -
D OPYE(Blue) T lygpe $ent by the receiver to the sender.
Cooy7 (Gray) 1o pe sent by the rece
L-—-————_._____

iver 1o the State Poliution control Board of g tendar in case the sender is in anojiser State.
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MA12025, 12:02 Summary Report
Rajasthan State Pollution Control Board
4, Institutional Arca, Jhalana Doongri, Jaipur (Raj.) - 302 004
Result of Ambient Noise Level Monitoring

DATE OF RECEIPT : 06/ 172025
MONITORED BY : Puncet Kumar, JSO, Hanumangarh

T ———— [Noaica b ool i

! Level | Noise Levej

| Lab | Point of Date of | NO]'SCD:C\CVVe lor']‘f;“ﬂiv‘

!\‘ | i i i v ‘f"

5.No. Sample Name of Industry / Place Collect,on /IMonitoring Time(Loq | Time(i..,cq
No J Location |

_dB(A)) | _dB(a)y)

| KARVIYA ETHNOXY PRIVATE
| ‘ LIMITED ,2 D.0.(A), Stone no 24/2,

| 24/10, Murba No 49 &S50, Under noise |
monitoring |
N ! . /1172025 61.6 ND
‘Bhopalpura, Tehsil Suratgarh, District- Sri on main | 011720 |

f I | 2864 Panchyat 1 L.M, Near Village

| Ganganagar, RajasthanBhopalpura
Tehsil:Suratgarh District:SR]
~ GANGANAGAR

gate

@(’
w"'j,/“"""“m
BOARD ANALYST
Rajasthan State Pollution Control Board

* ND = Not Done

arout blank
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A D ey ¥ v g e e [RaTe 3 e v wHEiw
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1. fquria arfies RUIE Fordis mufis @Red &g qRedToaRyRT &7 fageryor €
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Designation / dical And
RajKaj Ref No.: [® .-_..' =l Health Office £ 8
HEGI02%2 =2 Date: 2025.11N8 #6:32:05 IST
eSign 1.0 oy
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B wrafen wers PRe i RER) iR |
[ Phone & Fax 0154-2442250 Email: adagzgsgnr@gmail.com | -
e — |

/ 25

e @ Ao
o R eNeT R Hed, BIATAIE |
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